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CONVENTION ON THE DECLARATION OF DEATH OF 
MISS1NG PERSONS 

PR£AMlI LE 

Considering that mi litary events and racial , religious , poli tica l and national 
persecutions have caused , in the course of the Second World War, Ihe di sappcar,U\cc 
of persons whose death cannot be established with ce rtainty, 

Consideri ng that thi s situalion has produced diffi culties of a legal nature whic h 
have placed a great number of human beings in a precarious position, 

Being convi nced that the so luti on of these diffi culties ca ll s for measures of 
internat ional cooperation , 

The Contracting Stales agree as follows: 

AUTlcu: I 

Scope 

1. The prese nt Convention provides for declarations of death of persons whose 
last residence was in Europe, Asia or Africa who have disappea red in the years 
1939-1945 , under ci rcu mstances a rrording reaso nable ground to infer that they have 
died in consequence of even ts of war or of racial, religious, politica l or national 
persecution. 

However, members of armed forces serving in Europe, Asia or Africa shall 
not, by reason on ly of such service, be considered as having had their residence in 
those continent s. 

2. Contract ing States may, by notification 10 the Secretary-General of the United 
Nations, extend its application to pe rsons having disappea red subsequently to 1945 
under similar circumstances. Such extension shall only apply as between those 
States which have made such notificati on. 

3. The persons covered by paragraphs I and 2 of thi s article will be hereafter 
referred to as " missing persons". 

AUTICLE 2 

Competent tribunals 

1. The term "tribunal", as used in the present Convention , shall apply to all 
authorities empowered ratione materiae to determine the fact of death under the 
governing domestic law. 

2. Subj ect to paragraph 1 of thi s article. the following tribunals shall be 
competcnt ratione loci to receive applications and to issue dec tarat ions of death : 

(i) The tribuna l of the place of the last domicile of the missing person or of 
his last voluntary or involuntary residence; 
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(ii) The tribunal , in the country of which the missing person was a national , 
co mpetent under applicable domestic law or, in its absence, the tribunal 
of the capital of that country; 

(ii i) The tribuna l of the place of the situs of propert)' of the mi ssi ng person; 

(iv) The tribunal of the place of decease of the missing person; 

(v) The tribunal of the place of domicile or residence of the applicant in the 
case of an application filed by any of the following relatives: ascendants, 
dcsccndams, adopted children and their issue, brothers and sisters and 
their issue, uncles, aunts. or spouse. 

3. However, any Contracting State shall be entitled 10 designate for the whole or 
a part of its territory onc or several tribunals to which it will transfer or assign the 
competence which the preceding paragraph would have conferred on any of ils 
tribunal s. Such designation shall be communicated to the Secretary-General. 

4. When an applicant has applied to a tribunal considercd by him as co mpetent 
under the preceding paragraphs of the present anicle, he shall nOI be ent itl ed to 
make a subsequent application to another tribunal unless he has withdrawn his first 
'lppli ca tion before judgment has been rendered or unless the first tribunal does 1I0t 
regard itse lf as competent to deal with the application. 

ARTICLE 3 

Application for declaration oj death 

I . Any competent tribunal in each contracting State shall , at the instance of any 
natural or j uridical person having a legal inlerest in the matter or of an authority 
charged with the protection of the public interest, or acting on its own motion, issue 
a declaration of death of a missi ng person provided that all of the follow ing 
requirements are met : 

(il Such missing pe"on had his last <csidence in Emop" Asia oc Afcic., 

(ii) Such missing person di sappeared in the years 1939- 1945; 

(ii i) The cirCUlllstances of the disappearance affo rd reasonable ground to infer 
thai the mi ssing person died in consequence of events of war or of racial, 
religious, political or national persecution; 

(LV) A period of at least five (5) years has elapsed since the last known dale 
on which the missing person was probably alive, as indicated by Ihe 
reception of news or the occurrence of any other fact before the tribuna l; 

(v) In the course of the proceedings for Ihe issuance of such declaration , 
public notice has been given reasonably designed to afford the alleged 
decedent an opportunity to make known that he is alive. 

2. Only the following natural or juridica l persons shall be considered as having a 
lega l interest within the meaning oflhe preceding paragraph: 

(i) Persons who may be entitled to, or have an interest, olher than that of a 
creditor, in any part of Ihe missing person's estate under a will "r 
intestacy ; 
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(ii) Persons who may be entitled \0, or have an interest, other than that of a 
creditor, in any property the devolution or distribution of which may 
depend either on the survival or death or on the date of death of Ihe 
missing person; 

(iii) Pe rsons whose personal status may be affected by the survival or death of 
the missing person; and 

(iv) Persons desirous of adopting the minor children of the missing person. 

ARTl CU; 4 

Dale of death 

1. In issuing a declaration of death, the compete nt tribunal shall determine the 
date and the time of death, taking into consideration any evidence or indication 
regarding Ihe circumstances or Ihe period in which death occurred. 

2. In the absence of any such evidence or indicat ion, the date of death sha ll be 
fixed at the date of disappearance. 

3. The date of disappearance shall be the date of the last known indication of the 
existence of the missing person. It shall be determined by the tribunal taking into 
accounts fac ts brought to its attention and, in particu lar, the last news of the missing 
person. 

4. In the absence of any evidence or indication regarding the time of death , il 
shall be declared to have taken place at the last moment of the declared day of death . 

ARTICLE S 

c.JJects of dec/arations of death 

I. Declarations of dealh issued in conformi ty wilh the present Conve ntion in one 
Contracting State shall constitute in the other Contracting Stale prima facie evidence 
of death and the date of death unti l contrary evide nce is submitted. 

2. However, the Contracting States may by spec ial arrangements, which shall be 
notified to the Secretary-General, grant broader effects than those provided for in the 
preceding paragraph to the declarations of death issued in their respective territories. 

ARTICLE 6 

Effects of declarations issued prior to the entry 
into force of the Convention 

Declarations of death issued in one of the Contract ing Sta tes before the entry 
into force of the Convention shall have, in the territory of other Contracting States, 
the validity of a declaration issued under this Convention if the issuing tribunal 
certifies that the declaration satisfies the conditions and requirements which arc at 
present contained in articles I , 2 and 3 of this Conventi on . However, property or 
other rights acquired in such territory before such a declaration is prcscnted shall not 
thereby be impaired . 
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ARTICI.E 7 

Res judicata of declarations issued prior to lhe 
enlry into force of/he Convention 

This Convention shall not be construed as impairing the force of res judicata 
of final declaration of death having acq ui red the fo rce of res j udicalQ before the 
Clltry imo fo rce of the Co nvention . 

ARTI CLE 8 

International Bureau for DecJaratiotl,\' of Death 

I. There shall be establi shed within the framework of Ihe United Nations an 
internat ional Bureau for Declarations of Death. The Sccrctary·Gcncral of the Un ited 
Nations shall determine its scat, composition, organi zation and method of operation . 

2. A ce ntral registry shall be established in the Bureau. 

3. The working language of the International Bureau shall be English and French. 

4. The Bureau shall be empowe red to receive from Gove rnments or individuals 
authenticated copies of Declarations of Death of Missing Pe rsons, as defined in 
article I of the present Convention, issued before the entry into force of the present 
Convention. 

ARTI CLE 9 

Communication of applications 

I . A tri bunal to whi ch an appl ication for declaration of death is made or which 
has initiated such a proceeding on its own motion , shall , within fiOeen days, 
commun icate to the International Bureau the followi ng informatio n, in so far as 
possible; 

(i) Fu ll name of 'he missi ng person; 

(ii) Names and, if practicable, add resses of the closes! relatives: 

(iii) Place and date of birth of the mi ssi ng person; 

(iv) Hi s habitual residence; 

(v) His last known voluntary or involuntary residence: 

(vi) Any information as to his nationality; 

(,.ii) The last known date on which the missi ng person was probab ly alive 
according to the appl ication; 

(viii) Names and addresses of the applican t, his interest and rela tionship, if 
any, to the missing person: 

(ix) Date of institut ion of the proceedings. 

2. If the Bureau ascertains that a proceeding is a lready pend ing before \lnother 
tribuna l, it shall immediately notify the tribunal to wh ich the la ter appl ication has 
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been made . Such tribunal shall suspend its proceedi ngs pending a final decision by 
the other tribunal and shall inform the applicant of the tribunal before which 
proceedi ngs have already been instituted and of the name of the othe r applican t. The 
Bureau sha ll also inform the tribunal to which Ihe first application has bee n made of 
the applica tion subsequently made to anot her tribunaL 

ARTI C LE 10 

Publication and communication of decisions 

I. A tribunal issuing a decision under the present Convention shall communicate 
its decision to the International Bureau within fift een days from the dale on which 
such decision becomes final , whether the decision is positive or negative. Such 
com municat ion shall conlain the date of the decision and the date fi xed as the date 
of death, or a short state ment of the grou nds for denyi ng the application . 

2. The Intcrnational Bureau shall publish, periodica lly, lisls of all applications 
and fina l decisions as weil as of certifications issued in accordance with article 6, 
which arc communicated to it, and it shall also include therei n any declarations of 
death which it may receive under pa ragraph 4 of article 8. It shall si mu ltaneously 
send notice of the appl ications, decisions and certifications to the close relatives 
whose names arc communicated to it in accordance with paragraph I (i i) of article 9 
of the present Convention . The International Bureau shall al so transmit to any 
tribunal in which an applica ti on has been filed for a declaration of death the grounds 
for any previous denial by any ot her tribunal of an application for a declaration of 
death concerning the same missing person. 

3. A declaration of deat h shall not be issued in accordance with the 
Convention until the expiration of three months from the publi cation 
application by the Intcrnat iona l Bureau. 

present 
of the 

4. If a fina l declaration of death is under reconsideration in the count ry whcre it 
was issucd under the prese nt Convention, the application fo r reconsideration and the 
decision which will be rendered thereon shall be subject to the provisions of 
paragraphs I and 2 of this article . This provision shall also apply to the declarations 
certified in accordance with article 6. 

ARTI CLE II 

Leiters roga/ory 

I. The Contract ing States shall be bound to execute lette rs rogatory relating to 
proceedings under the Convention in accordance with thei r domcsiic law and 
practice and international agree ments concluded or to be concl uded. 

2. The transmi ssion of letters rogatory shall be effected by the usua l methods. 
However, Contracting States may also transmit such letters rogatory through the 
International Bureau. 
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ARTICLE 12 

Exemptionfrom costs, amlfree legal aid 

Aliens instituting proceedings under the present Convention shall be granted 
exemption from all costs and charges, and free legal aid in all cases where , under the 
national law, such exemption or aid is granted in like proceedings to nationals of the 
country where a proceeding is pending. Indigent applicants shall be exempt from the 
requirements of posting security for costs which arc imposed on aliens alolle , 

ARTICLE 13 

A ccession 

I . The present Convention shall be open for accession on beha lf of Members of 
the United Nations, non-member Slates which arc Parties to the Statute of the 
International Court of Justice, and also any other non-member State 10 which an 
invitation has been addressed by the Economic and Social Council passing upon the 
request of the State concerned. 

2 Accession sha1l be effected by the deposit of a formal instrument with the 
Secretary·General of the United Nations. 

3. The word " State" as used in the present Convention shall be understood to 
include the territories for which each Contracting State bea.rs international 
responsibility, unless the State concerned, on acceding to the Convention, has 
stipulated that the Convention shall not apply to certain of its territories. Any State 
making such a stipulation may, at any lime thereafter, by notillcation to Ihe 
Secreta.ry·General, extend the application of the Convention to any or all of such 
territories. 

ARTICLE 14 

Entry into force 

I . The present Convention shall come into force on the thirtieth day following the 
day of deposit of the second instrument of accession in accordance with article 13. 

2. For each Stale acceding to the Convenlion after the deposit of the second 
instrument of accession, the Convention shall enter into force on the thirtieth day 
following the date of deposit by such State of its instrument of accession. 

ART ICLE 15 

Approval by {he General Assembly 

The establishment of the International Bureau provided for in article 8 shall 
require Ihe approval of the General Assembly of the United Nations . 
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ARTICLE 16 

NOlificatiolH by the Secrelary·General 

The Secretary -General shall inform a ll Members of the United Nations and Ihe 
non-member Slales referred to in art icl e 13 : 

(a) Of accessions under article 13, 

(b) Of any stipu lations and notifications under paragraph 3 of a rticle 13 ; 

(e) Of the date on which the Convention has entered into force under 
paragraph I of ar ticle 14 ; 

(d) Of reservations and notifications made under aniclc 19; 

(e) Of notifications made 10 the Secreta ry-Gene ral under paragraph 2 of 
article 1; 

(j) Of designations communicated to the Secretary-Genera l under paragraph 
3 of article 2: 

(g) or arrangements unde r paragraph 2 of article 5. 

ARTI CLE 17 

Duration 

I. The present Convention shall be valid [or a period of five years from the 
dale of its enlry into force under paragraph I of article 14. 

2. Howcver, the proceedings initiated during, but not concluded before, the 
expi ration of the val idity of this Convention may be continued on the initial basis 
until a fina l decis ion is reached, and the effccts with rega rd to such decisions will be 
the same as if they had been rendered be fore the expiration of the Convention . 

A RT ICLE 18 

Seulement of disputes 

If a dispu te shall arise between Contracting States relating to the interpretation 
or app licat ion of the present Convention, and if such dispute has not been settled by 
other means, it shall be referred to the International Cou rt of Justice. The dispute 
shall be broug ht before the Court either by the notification of a spec ial agreement or 
by a unilateral application of one of the Part ies to the dispute. 

ARTI CLE 19 

Reservations 

Any State may subject its accession to the present Convention to reservations 
which may be formulated only at the time of accession . 

If a Contracting State does not accept the reservations which another State may 
have thus attached to its <'h.cession. the former may, provided it does so within ninety 
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days from the dale on which the Secretary-General wi ll have transmitted the 
reservations to it, notify the Secretary-General that it considers such accession as 
not having entered into Corce between the Slate making the reservation and the Stale 
not accepting it. In such case, the Convention shall be conside red as not being in 
force between such two States. 

ARTICLE 20 

Deposil ojConvention, and languages 

The present Convention of which the Chinese, Engli sh, French , Russian and 
Spa ni sh texts are equally authentic shall be deposited with the Sec rclary-General 
who will transmit certified copie s thereof 10 the Members of the United Nations, to 
the non-member States which arc Parties 10 the Sta tule of the Internationa l Court of 
Justice, and 10 any olher non-member Siale 10 which an invil,1tion has been 
add ressed by the Economic and Socia l Council pursuant 10 article 13. 
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Convention concernant la declaration de deces 
de personnes disparues 

Preambule 

Les Elms conlractants, 

Considerant que les evenements militaires el les persecutions raciales, 
rcligieuses, politiques et nationales ont provoque, au cours de la Seconde Guerre 
mondial e, la disparition de personnes dont Ie deces ne peut eire etabli avec certitude, 

Considerant qu'il en est resulte des difficultes d'ordre juridique qui ont mis un 
grand nombre d'clres humains dans une situation precaire, 

COil va incus que la solution de ees difficuites appeUe des mesures de 
cooperation internationaie, 

Son/ con venus des dispositions suivantes : 

Article premier 
Champ d'application 

1. La presente Convention concerne les declarations de deces des personnes 
dont la derniere residence se trouvait en Europe, en Asie ou en Afrique, et qui ont 
disparu au cours des annees 1939- 1945, dans des circonstances qui permettent 
raisonnablement de supposer qu 'elles sont mortes par suite d 'evenements de guerre 
ou de persecutions raciales, religieuses, politiques ou nationales. 

Toutefois, les membres des forces armees ne seront pas consideres comme 
ayant eu leur residence en Europe, en Asie ou en Afrique, du seul fait qu ' ils ont ete 
en service sur ces continents. 

2. Les Etats contractants pourront, par notification adressee au Secretaire 
general de l'Organisation des Nations Unies, etendre I'application de la Convention 
aux personnes disparues apres 1945 dans des circonstances similaires. Cette 
extension ne s'appl iquera qu'entre Etats ayant fait ceUe notification. 

3. Les personnes visees aux paragraphes I et 2 ci-dessus sont, dans la 
presente Convention, appeJees « personnes disparues )). 

Article 2 
TribuDaux competeDts 

l. Dans la presente Convention, Ie terme « tribunal )) s'entend de toute 
autorite qui , aux termes de la legislation nationale en vigueur, est competente 
ratione materiae pour statuer sur les deces. 

2. Sous reserve du paragraphe premier du present article, les tribunaux ci-
apres sont competents ratione loci pour recevoir les requetes et prononcer les 
declarations de deces : 

i) Le tribunal du lieu du demier domicile de la personne disparue. ou de sa 
demiere residence libre ou forcee ; 
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ii) Le tribunal du pays dont la personne disparue ctail ressortissante qui est 
competent d'apres 1a legislation de ce pays ou, a son defauI, Ie tribunal de 1a 
capita Ie de ce pays ; 

iii) Le tribunal du lieu ou sont silues des biens de 1a personne disparue; 

IV) Le tribunal du lieu du deces de 1a personne disparue; 

v) Le tribunal du lieu du domicile ou de la residence du requerant, au cas de 
requete emanant de I'un quelconque des membres suivants de la famille de 13 
personne disparue : ascendants, descendants, y compris les enfants adoptes et 
leurs descendants, fTere ou seeur et leurs descendants, once ou tante, conjoint. 

3. Toutefois, un Eta! contractant pourra designer, pour tout ou partie de son 
territoire , un ou plusieurs trihunaux auxquels il devoluera la competence que Ie 
paragrapbe precedent aurait attribuee Ii ses tribunaux. Ces designations devront etre 
notifiees au Secretaire general de l'Organisation des Nations Unies. 

4. Le requerant qui aura presente sa requete Ii un tribunal juge par lui 
competent aux termes des paragrapbes precedents du present article n'aura pas Ie 
droit de soumettre une requete ulterieure Ii un autre tribunal, it moins qu'il n'ait 
retire sa premiere requete avant qu ' un jugement ait ete rendu ou it moins que Ie 
premier tribunal ne se soit declare incompetent pour donner suite it la requete. 

Article 3 
Requete de declaration de deces 

1. Tout tribunal competent de cbaque Etat contractant agissant soit sur la 
demande de toute personne physique ou morale ayant un interet legitime en la 
matiere, soit sur la demande d ' une autorite chargee de la sauvegarde de I' interet 
public, so it de sa propre initiative, prononcera la declaration de deces d'une 
personne disparue, lorsque toutes les conditions suivanles seronl remplies : 

i) Que la personne disparue ail eu sa derniere residence en Europe, en Asie 
ou en Afrique; 

ii) Que la personne ail disparu au cours des annees 1939- 1945; 

iii) Que les ci rconstances de la disparilion permettenl raisonnablement de 
supposer que la personne disparue est morte par suite d'evenemenls de guerre 
ou de persecutions radales, religieuses, politiques ou nationales; 

iv) Qu'un deiai d ' au moins cinq ans se soit ecoule depuis la date connue 1a 
plus recente it laquelle la personne disparue etait probablemem encore en vie 
suivant les indications fournies par la reception de nouvelles ou un autre fait 
quelconque porte it la connaissance du tribunal; 

v) Qu'il ait ete donne une publicit6 suffisante a la procedure en cours pour 
la delivrance de cette declaration de fa!j:on it donner a la personne 
pretendument decedee la possibilite de faire connaitre qU'elle est encore en 
vie. 

2. Seules les personnes physiques ou morales enumerees ci-apres sont 
considerees comme ayant un interet legitime aux termes du paragraphe precedent: 
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i) Les personnes ayanl droit, en qualite autre que celie de cn~ancier, a toul 
ou partie des biens de 1a personne disparue, en vertu d'un testament ou ab 
intesral; 

ii) Les personnes ayanl droit, en qualite autre que ce lie de creancier, a toul 
bien pour JequeJ les conditions de devo lution Oll de partage peuvenl dependre, 
soit du fait que la persanne disparue vii ou est decedee, soit de 1a dale de ce 
deces; 

iii) Les personnes dont Ie statui juridique peu! eire affecte par Ie fait que 1a 
persanne disparue vii ou est decedee ; 

IV) Les personnes desireuses d ' adopter les enfants mineurs de la persanne 
disparue. 

Article 4 
Dale du deds 

I. En pronOfl9ant une declaration de deces, Ie tribunal competent doit fixer 
la date et I'heure du deces, compte tenu de toutes preuves ou indications sur les 
circonstances ou I'epoque de ce ded!s. 

2. En l'absence de toute preuve ou indication de cette nature , la date du 
deces est fixee au jour de la disparition. 

3. Le jour de la disparition est celui de la derniere manifestation connue 
d'existence de la personne disparue. II est determine par Ie tribunal en considerat ion 
des faits portes a sa connaissance et notamment des dernietes nouvelles re~ues 
concernant la personne disparue. 

4. En l'absence de toute preuve ou indication sur l'heure du deces, celui-ci 
est fixe au dernier moment du jour retenu comme date du deces. 

Article 5 
Effets des declarations de deces 

I . Les declarations de deces prononcees conformement a la presente 
Convention dans un Etat contractant font foi jusqu'a preuve du contraire dans les 
autres Etats contractants. 

2. Toutefois les Etats contractants pourronl, par des accords particuliers 
qu'ils notifieront au Secretaire general, attribuer aux declarations de ded:s 
prononcees sur leurs territoires respectifs des effets plus etendus que ceux prevus au 
paragraphe precedent. 

Article 6 
Errets des declantions de deces prononcees avant I'entree 

en vigueur de la CODvention 

Une declaration de deces prononcee dans un Etat contraclant avant I'entree en 
vigueur de la presente Convention aura, sur Ie territoire des autres Etats 
contractants, Ia meme valeur qu ' une declaration prononcee conformement a Ia 
Convention si Ie tribunal qui avait prononce cette declaration atteste qu'eUe remplit 
les conditions actuellement reprises par Ies articles I , 2 et 3 de Ia Convention. 
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Toutefois, il ne sera pas porte atleinle de ce fait aux droits de propriele ou autres 
droits acqu is sur ce terri to ire avant la presentation de ceUe declaration. 

Article 7 
Aularife de cbose jugee des decla..-atious proDoDcees avant I'eotree 

en vigueu T de la Convention 

La prescote Convention De doit pas eire interpretee comme paTlan! atteinte a 
I'autorite de chose jugee des declarations de dices ayaRt acquis celte autorite avant 
1 'entree en vigueur de 1a Convention. 

Article 8 
Burea u intern atio nal des d ecla ration s de d ices 

1. Un Bureau international des declarations de dices sera institue dans Ie 
cadre de l 'Organi salion des Nations unies. Le Secretaire general de I'Organisation 
des Nations Unies en determinera Ie siege, la composition , I'organisation et Ie 
fonctionnement. 

2. Un fichier central sera etabli dans ce Bureau. 

3. Les langues de travail du Bureau international seront I' anglais et Ie 
fran~ais . 

4. Le Bureau sera habilite a recevo ir de gouvernements ou de particuliers 
des copies authentiques de declarations de deces de persOnnes disparues, telles que 
les defini! I' article premier de la presente Convention, prononcees avant I' entree en 
vigueur de la presente Convention. 

Article 9 
Communication des requ etes 

1. Tout tribunal qui sera saisi d 'une reque te aux fins de declaration de deces 
au qui, de sa propre initiative, entamera une procedure aux memes fins, 
co mmuniquera dans les qu inze jours au Bureau international les informations 
suivantes, dans la mesure du possible: 

i) Les noms et prenoms du disparu; 

ii) Les noms et, si possible, les adresses des parents les plus proches; 

iii) Le lieu et la date de naissance du disparu; 

iv) Sa residence habituelle; 

v) Sa derniere residence Iibre ou fo rcee connue; 

vi) Toutes informations quant it. son statut de nationa lit6; 

vii) La derniere date connue it. laquelle la personne disparue etait encore, aux 
termes de la requete, probablement en vie; 

viii) Les nom et adresse du requerant, I'interet legiti me qu ' il a it. presenter une 
requele et, Ie cas echeant, ses rapports de parente avec Ie disparu; 

IX) La date de l 'ouverture de la procedure. 
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2. Si Ie Bureau constate qu'une procedure est deja en COUTS devant un autre 
tribunal, il s ignalera immediatement Ie fait au dernicr tribunal sa isi. Celui-c i 
ajournera la procedure en COUTS en attendant 1a decision passee en force de chose 
jugee de I'autre tribunal, et fera connaitre au requeranl Ie tribunal deja saisi ainsi 
que Ie nom de l 'autre requerant. Le Bureau portera ega lement Ii la connaissance du 
premier tribunal saisi 1a requete introduite ulterieuremenl aupres d'un autre tribunal. 

Article 10 
Publication et communicalion des decisions 

1. Tout tribunal ayant pris une decision en app lica tion de 1a preseote 
Convention communiquera ladite decision au Bureau international dans les quinze 
jours suivant 1a date a laquelle ceUe decision sera passee en force de chose jugee, 
qu'elle fasse droit ou non a la requete . Ladite communication enoncera la date de la 
decision et la date fixee comme la date du deces ou un bref expose des motifs du 
rejet. 

2. Le Bureau internationa l publi era p6riodiquement la liste des requetes et 
des decis ions pas sees en force de chose jugee ainsi que des attestations delivrees 
conformement aux dispos itions de l'article 6, qu i lui auront ete communiquees; il 
fera egalement figurer sur cette lisle louIe declaration de deces qui lui sera 
communiquee conformement aux dispositions du pa ragraphe 4 de I' article 8. En 
meme temps, Ie Bureau fera connaitre les requetes, decisions e t attestations aux 
proches parents dont les noms lui auront ete communiques conformement aux 
dispos itions du paragrapbe I, ii, de I'article 9 de la presente Convention. Le Bureau 
international trans mettra egalement a tout tribunal qui aura ete saisi d'uDe requete de 
declaration de deces, l'expose des motifs de tout rejet precedemment proDonce par 
un autre tribunal a propos d ' une requete de declaration de deces concernant la meme 
personne disparue. 

3. II ne sera pas prononce de declaralion de deces conformement aux termes 
de la presente Convention avant I'expiration d ' un delai de trois mois fa partir de la 
date de publication de la requete par Ie Bureau intern ational. 

4. Si une declaration de deces passee en force de chose jugee fait 
u!terieurement I'objet d ' une procedure de revis ion da ns Ie pays ou elle a ete 
prononcee dans Ie cadre de la presente Convention, la requete teodant a celie 
revision ainsi que la decision prise Ii son egard tomberont egalement sous 
l'application des paragraphes 1 et 2 ci-dessus. II en sera de meme pour les 
declarat ions de deces ayant donne lieu a I'attestation prevue Ii l'artic le 6. 

Article 11 
Commissions I"ogatoires 

1. Les Etats contractants executeront les commissions rogatoires relatives a 
loute procedure visee par la Convention, SeiOD leur legislation nationa le, leur 
pratique en cene matiere e t les conventions conclues et a conclure. 

2. La transmission des commissions rogatoires s'effectuera se lon les 
methodes habitue lies. Toutefois, les Etats contractants pourront transmettre les 
commiss ions rogatoires par I 'entremise du Bureau international . 
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Artidt 12 
Exe mption de Crais et assistance judiciaire 

1. La procedure cngagee par des etrange rs en application des dispositions de 
la prescote Convention sera exempte de lOllS frais el depens et J'assistance judiciaire 
sera accordee dans tOllS les cas ou, en verlu de la leg is lation nat iona le, Ies 
rcssortissants du pays ou une action de celie nature est en instance benefic ient de 
celte exe mption ou de celie assistance. Les requeranls indige nts sont dispenses de la 
cautio judicotum solvi. 

Article 13 
Adhesion 

\ . La prescote Convention sera cuveTte a I 'adhesion des Membres de 
l 'Orga nisation des Nations Unies et des Etats non membres parties au StatuI de la 
COUT internationale de Justice, a insi que de tous les autres Etats non membres 
auxque ls une invitation aura ete adressee a eet effe t par Ie Conseil eeonomique et 
social, agissant sur requete de I'Etat interesse. 

2. L'adbesion s'effec lUera par Ie depot d'un instrument formel aupres du 
Seeretaire general. 

3. Au sens de la presente Convention, Ie terme ~~ Etat ~) comprend egale ment 
les territoires places sous la responsabilite in!emationa le de chaque Etat contractant 
sauf si l'Etat interesse a stipuJe au momen! de l'adhesion que cetle Convention ne 
s'applique pas a certains de ces territoires. Tout Etat qui fait une telle stipulation 
peut ullerieurement, en adressant une notification au Secretaire genera l, etendre 
l'application de la Convention a lous les territoires ainsi exdus ou a I' un quelconque 
d 'entre eux. . 

Article 14 
Entr ee en vigueur 

1. La presente Convention enlrera en vigueur Ie trenlicme jour qu i suivra la 
da te a laquelle Ie deuxieme instrument d ' adhesion aura ete depose conformement 
aux dispositions de l'article 13. 

2. Pour chacun des Etats qui adhereront apres Ie depot du deuxieme 
instrument d'adhes ion, la Convention entreTa en vigueur Ie Irenlicme jour qui suivra 
la date du depot par cel Etat de son instrument d 'adhesion. 

Article IS 
ApprohatioD pour P Assembl ee gene.-ale 

La creation du Bureau international prevu a I' article 8 sera suje tte a 
I'approbation de l'Assemblee generaie des Nations Unies. 

Article 16 
Notifications effectuees par Ie Secreta ire gene ral 

Le Secrelaire general notifiera ce qui suit Ii tous les Etats Membres et aux Etats 
non membres vises a I'article 13 : 

a) Les adhesions effectuees conformement aux dispositions de I'article 13; 
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b) Les stipulations et notificat ions effectuees conformement aux 
dispositions du paragraphe 3 de I'article 13 ; 

c) La date a laquelle 1a presente Convention sera entree en vigueur 
conformement aUK dispositions du paragraphe 1 de l'article 14; 

d) Les reserves formulees et les notifications effectuees en application de 
I'article 19; 

e) Les notifications adressees au Secn!taire genera l conformement aux 
dispositions du paragraphe 2 de l'article premier ; 

f) les designations adressees au SecTI!taire gene ral conformement aux 
dispositions du paragraphe 3 de I'article 2. 

g) Les accords conclus en application du paragraphe 2 de I'article 5. 

Article 17 
Duree de la CODvention 

1. La preseote Convention restera en vigueur pendant une periode de cinq 
ans a compter de la date a laqueUe elle entrera en vigueur conformement aux 
dispositions du paragraphe premier de I'article 14. 

2. Toutefois, les instances engagees pendant la duree de la Convention et 
qui seront en cours lors de son expiration pourront etre poursuivies sur les memes 
bases jusqu'a decision passee en force de chose jugee; cette decision aura alors Ie 
meme effet que si elle etait intervenue avant I' expiration de la Convention . 

Article 18 
Reglement des dlfferends 

S' il s'eleve entre Etats contractants un differend relatif a I' interpretation au a 
I' application de la presente Convention et que ce differend n 'ait pas ete regie par 
d 'autres moyens, il sera soumis it la Cour internationale de Justice. Le differend sera 
porte devanl la Cour, soit par notification du compromis des partie s au differend, 
soit par une enquete unilaterale emanant de !'une d 'eHes. 

Article 19 
Reserves 

Tout Etat pourra subordonner son adhesion a la presente Convention a des 
reserves, ces dernieres ne pouvant eIre formulees qu 'au moment de J' adhesion. 

Si un Etat contractant n 'accepte pas les reserves auxqueJles un autre Etat aurait 
ainsi suhordonne son adhesion, il pourra, a condition de Ie faire dans les quatre
vingt-dix jours qui suivront la date a laqueUe Ie Secretaire general lui aura 
communique ces reserves, notifier au Secretaire general qu ' il tient cette adhesion 
pour non intervenue. Dans ce cas, la Convention sera consideree comme n'etant pas 
en vigueur entre ces deux Etats. 

Article 20 
Depositaire et langues officielles 

La presente Convention, donI les texles anglais. chinois, espagnol, fran~ais et 
russe font egalement foi , sera deposee aupres du Secreta ire general qui en 
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transmeltra des copies certifiees conformes a tOllS les Etats Membres, aux Etats non 
membres qui sont parties au Statu! de 1a Cour internat ionale de Justice, ainsi qu ' ,a 
tous les autres Etats non membres auxquels une invitation aura ete adressee par Ie 
Conseil economique et social en application des dispositions de J'article 13. 



CONVENCION SOBRE DECLARACION DE 
FALLECIMIENTO DE PERSONAS 
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Convenci6n sobre declaraci6n de fallecimiento de personas 
desaparecidas 

Preambulo 

C(Jl1sider(l lldo que los acontecimie ntos mi litare s y las persecuciones raciales. 
rcllgiosas. politicas y na c ionales han ca usado durante la segunda guerra mundial la 
desaparicion de personas cuyo fallecimiento no puede establecerse con certeza. 

C(Jf/.\·iderand() que esta s itu(l c ion ha originado dificultades de orden jurid ico 
qu e han colocado a gran numero de seres humanos en una si tuac i6n precaria. 

COllvencido.~ de que 13 so luci6n de tales dificultades requiere la adopcion de 
medidas de cooperacion internacional, 

Los £.\'f"dos COlltra{(lIIfe.~ n!lllliencn ell 10 .\'igllicme: 

Articulo I 
Alellllce de In C onvenei6n 

I. La presente Convencion se refie re a las declaraciones de fallecimicnto de 
Ja s personas cuyo ultimo IlI g (lr de res ide ncia hubiera eSlado en Europa. en Asia 0 en 
Africa y que hubieren desaparecido e ntre 1939 y 1945. en ci rcunstancias que permi
tan razonablemente infe rir que han fallecido como consec uencia de los acontcc i
lIli cn tos de la guerra 0 de persecllc iones raciale s. re lig iosas. politicas 0 nacionales. 

Sin embargo. no se con sideran't que los miembros de las fuerzas armadas que 
h(lJl servido en Europa, Asia 0 Africa. hayan te nido. por el so lo hecho de tal 
servicio, su residencia en dichos continentes. 

2. Los Estados Contratmlles. mediante notificacion d irigida al Secretario Ge-
neral de las Naciones Unidas. podr<in ex tender la aplicacion de la Convenci6n a perso
nas que hayan desaparecido despues del ano 1945 e n circunstancias simi lares. Tal ex
tens i6n s610 sera apl icable entre los Estados que hayan formulado tal notificaci6n . 

3. Las personas co mprendidas en los anteriores parrafos I y 2 se r<in deno-
minadas e n adelantc en csta Conve nc ion "personas desaparccidas". 

A ... tfculo 2 
Tribunales compe tentes 

I. EI termino .. tribunal ", tal como se 10 usa en la presente Convencion . se 
aplicar<i a toda s las autoridade s competen tes ratione maleriae para det erm inar e l 
hecho del fa llec imie nto. con arreglo al derecho interno vigente. 

2. Sin pc rj ui cio de 10 dispuesto en el parrafo I de este articulo. los sig uien-
les tribunalcs sen'!n competcntes I'{lIiOlW loci para recibir so licitude s de declaracion 
de faJiec imi ento y para expedi r estas. 

i) EI tribun al del lugar del itlt imo domic ilio de la persona desaparec ida 0 de 
SLi illtim3 residencia volun taria 0 forzosa; 
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ii) EI tribunal del pai s del que fueTa nadonal la persona desaparecida, que 
sea competente con arreglo a1 derecho inlerno ap licable 0, en su defeclo, el tTi· 
bunal de In capital de esc pais; 

iii) EI tribuna l del lugar donde se encuenlTen los bienes de la persona 
desaparecida ; 

IV) Eltribunal del lugar del fallecimiento de In persona desaparecida ; 

v) EI tribunal de l rugar del domicilio 0 de la res idencia del solicitante, 
cuanda la solicitud de declaracio n de fall eci miento fuere formu lada por cual
quiera de los s igu ientes parientes de Ja persona des aparecida : asce ndientes, 
desce ndiente s. hijos adopli\'os y sus dcscendient cs, hermanos y sus descen
djellies. liaS 0 el conyuge. 

3. No obstante, cualquiera de los ESlados Contratan tes podra des ignar, para 
todo su terri to rio 0 para una parte de l mi smo, a uno 0 varios tribunales a los cua[es 
transferini 0 asignad la competencia que , en vi rtud de 10 di spuesto en el parrafo an
ter ior, hubi era sido atribuida a cualquiera de sus tribunales. Tal des ignacion debera 
ser comunicada al Secretario General de las Nac iones Un idas. 

4 . EI solicitante que hubiera prese ntado su so licitud a un tribunal que el con-
siderase competente , de conformidad con los parrafos I , 2 Y 3 de este aniculo, no ten
dd derec ho a presentar uileriormenle una solici lUd a otro tribunal , a menos que hubie
se retirado la primera de die has solicitudes anles de haber recaido un fallo 0 que el 
primer tribuna l se hubiese declarado inco mpetente para dar curso a la solicitud . 

ArCicu lo 3 
Solicitud d e la decl:uacioo de fallecimiento 

I . Cua lqu ier tribunal compelenle de cualquiera de los Estados Contralanles 
expedira, a instancias de cualquier persona natural 0 juridica que lenga inlereses ju
ridicos en la materia 0 de una autoridad encargada de proteger el inten:s publico. 0 

por su prop ia iniciativa, una declara ciOIl de fa llec im iento de cualquier perso na des
apa recida, siempre que se den lodas la s condiciones siguienles; 

i) Que [a persona desaparecida haya tenido su .iJtima residencia en Europa, 
Asia 0 Africa ; 

ii) Que tal persona ha ya desaparecido entre 1939 y 1945; 

iii ) Que las ci rcunstancias en que haya ocurrido la desaparic ion permilan ra
zo nabl emenle inferir que 13 persona desaparecida fa llecio a consecuencia de 
los aconteci mientos de la guerra 0 de persecuciones racia les, religiosas, politi
cas 0 nacionales; 

iv) Que haya Iranscurrido por 10 menos un periodo de cinco (5) ailos desde la 
ultima fecha en que se sepa que la persona desaparecida eSlaba probableme nte 
viva, a juzgar por la recepcion de nOlicias 0 par cualquier olro hecho conocido 
por el tri bunal ; 

v) Que durante la tramitacion de tal declaraci6n se haya dado publicamente 
aviso de manera que ofrczca al supue sto difunlO una oporlun idad razonable de 
hacer saber que est;) vivo. 
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2. A los erectos del parrafo anterior, se co ns iderara que lienen intereses ju-
Tidieos exclusiva mente las siguientes personas natura les 0 j uridicas: 

i) Las personas que , aparte de los ac reedores, puedan tcncr derecho a cua l
quier parte de 13 sucesi6n testada 0 intestada de 13 pe rsona dcsaparec ida 0 que 
tcogan intereses en ta l suces ion ; 

Ii) Las persona s que, aparte de los ac reedores, puedan tener derecho a bie
nes, cuya atribucio n 0 distribution pueda depender sea de 13 superv ive ncia 0 
del fallecimiento, sea de la fecha del fall ecimiento de la persona desaparecida, 
o que tcogan intereses en tal es propiedadcs: 

iii) Las personas cuya s ituation juridica persona l pucda ser afeclada pOT la 
supcrvivcncia 0 el fall ecimie nlO de 13 persOlla desaparecida ; y 

IV) Las personas deseosas de adoptar, los hijos menores de tal persona 
de saparecida. 

Articu lo 4 
Fec ha del (all ec imiento 

1. AI expedir una declaracion de fallec imi ento, e l tribunal competente de-
terminara la fec ha y la hora del fallecimiento. tomando en cons iderac ion cuantas 
pruebas 0 indicios existan sobre las circunstancias 0 la epoca en que se produjo el 
faJlecimiento. 

2 . A fa lta de tal es pruebas 0 indicios, se considerara como fecha del falle-
ci miento el dia de la desaparicion . 

3. Se considerara co mo el dia de la desapa ri cion la fecha de l ult imo indicio 
conocido de la ex istencia de la persona desapa rec ida . EI tribunal determinara este 
dia , lomando en cons ideraci6n los hec hos que se hubieren sefla lado a su co noci
mien to y. particu larmente. las ultimas noticias de la persona desaparecida . 

4 . A falta de prucba 0 indicac ion sobre la hora del fal leci miento, se declara -
fa que se produjo en el ultimo mome nta del dia que sc hubiere declarado co mo fecha 
del fallecimiento. 

Articu lo 5 
Efectos de las decla.-aciones d e fallecimie nto 

I . Las decla raciones de fall eci mienlO exped idas en uno de los Estados Con-
Ira tantes can arreglo a 10 d ispuesto en la presente Co nvene ion. hanin fe en los otros 
Estados Co ntratantes respeclo a1 hecho y a la fec ho del fa ll ec imiento mientras que 
no se presente prueba en contrario. 

2. Sin embargo, los Estados Contratantes, media nte ac uerdos especiaJes que 
seran notificados al Secrelario Ge neral, podran atribuir a las dec1araciones de falle
ci mi ento expedidas en sus respec ti vos territori os efectos mas ampl ios que los prev is
tos en el parrafo anteri or. 



Articulo 6 
[fectos de las declaraciones de fallecimiento expedidas antes de la entrada 

en vigor de la Convencion 

Toda declaracion de fallecimiento expedida en uno de 'los Estados Contratantes an
tes de la entrada en vigor de la Convenci6n, tendni., en el territorio de los demas Estados 
Contralantes, e l mismo valor que las declaraciones exped idas con arreglo a las disposi
ciones de esla Convencion, si el tribunal que la hubiere expedido certifica que dicha de
claracion reune las condic iones exigidas actua l mente por los art ic ulos I , 2 Y 3 de la 
ConveneiOn. Sin embargo, ello no debed. entranar perjuicio para la propiedad u otros 
derechos adquiridos en ese territorio anles de la presentacion de tal declaraci6n. 

Ar ticulo 7 
Autorid ad de cosa juzgada de las declaraciones expedidas antes de la ent rada 

en "igor de la Co nvencion 

La presente Convencion no sera interpretada en menoscaho de la aUlOridad de cosa 
juzgada de las declaraeiones definitivas de fallccimiento que hubieren adqui rido la aUlo
ridad de cosa j uzgada antes de la entrada en vigor de 13 ConveneiOn. 

Articulo 8 
Qficina Internacional de Declaraciones de Fallecimiento 

1. 5e establecera una Ofic in a Internadona l de Declarac iones de Falleci-
miento dentro del s is tema de las Naciones Unidas. EI 5ec retari o Gene ral de las Na
eiones Unidas de tcrmina ni su sede, composicion, organizacion y funcionam iento. 

2. 5e establecera un reg istro central en la Oridna . 

3. Los idiomas de trabajo de la Ofieina Interna cional senln el ing les y el 
frances. 

4. La Oficina eSlad. facultada para reeibi r, de los gobiernos 0 de los particu-
lares. cop ia s aU lenti cadas de declaraciones de fall cc imie nto de personas desaparec i
das. tal co mo las define el articulo I de la presen te Conve ncion, exped idas antes de 
la entrada en vigor de la presente Convencion . 

Articulo 9 
Com unicacion de las so licitudes 

I. EI tribunal que reciba una solic itud de declaracio n de fa llec imie nto 0 que 
hubiere iniciado ta l procedimiento por inic iativa propia debera comunicar a la Ori
cina Internaciona l, dentro del plazo de qu ince dias. 13 in fo rmaci6n siguiente (en la 
medida de 10 posible) : 

i) Nombre completo de la persona desaparecida : 

ii) Nombres y, si fuera posible, direcciones de los parientes mas cercanos; 

iii) Luga r y (echa de nacimiento de la persona dcsaparecida; 

iv) 5u residencia habitual ; 

v) 5u ultima res idenc ia voluntaria 0 forzosa conocida ; 

vi) CuaJquier informacion de que se disponga respecto a su naeional idad; 
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vii) La ultima fecha conocida e n que se suponga que 13 persona desaparecida 
estaha prohab lemenlc viva, segun 10 expueslO en la so licilud; 

vi ii) Nomhre y di recc ion, Sll inleres y parentesco si 10 tu viere, con la persona 
desaparecida ; 

IX) Fec ha de inic iaci6n del p rocedimienlo. 

2. Si la Oficioa comprueba que ya hay un proccdimicnlo pe ndienle ante otro 
Irihuna l, 10 notificani inmediatamentc a l tribunal al CUil ] se haya dirigido la ultima 
solic itud. Ese tr ibunal suspended sus actua c ione s en espera de la decision definit iva 
de l otTO tr ibuna l e informara al solicitanle de l tribunal ante el eua! se habian inic iado 
ya ac luac iones y del nomhre del otro sol ic itantc. L3 Ofieina informara tamb ie n a l 
tribunal ante el eua l sc prcscllto la primc ra so li citud. de la so li c itud formulada poste
riormente ante e l otro tribu nal. 

Ar tic ulo JO 
Publicacion ), comunic3c ion de las decisiones 

I. EI tr ibuna l que tome una dec ision con arreglo a 10 di spuesto en la 
presente Convencio n, la comunicani a la Oficlna lnternaciona l, dentro de los quince 
dias s iguientes a la fecha en que tal decision hubiere Ilegado a se T firme . tanto si es 
positi va como si es negativa. Tal comunicacion indi cara Ia fecha de la dec ision y la 
fecha fijada como fecha de la mue rte 0 una breve indicadon de los motivos por los 
cuales se ha dene gado la sol ic itud . 

2. La Ofic ina Internadonal publicara periodicamente li stas de toda s las so-
licitudes y de las decisiOllcs definitivas. asi co mo lambicn de las dcc laraciones ex
pedidas co n arreglo a 10 dispuesto en el art iculo 6, que se Ie comu niquen: e incluira 
tamb ien en esas !i slas toda decla racion de fallecimiento que hubiere recibido en vir
Iud del parrafo 4 del articulo 8. Simu itaneamente nOlifi cara las solicit udes. dec isio
nes y certificaciones a los parientes ce rcanos del difunto cuyos nombres Ie hubieren 
sido comunicados co n arreg lo al inciso ii) del parra fo I de! articulo 9 de la pre sente 
Co nvene ion. La Oficina Internacional comunicara tambien a los tribunales de los 
que se hayan sol icitado dee!aradones de fallecimiento, [os motivos por los cuales 
otros tribuna les hubieren denegado anteriormente las solicitudes de decla raeion de 
fallecimiento relativas a las mismas personas desaparecidas. 

3. No se expediran declaraciones de fallec imiento con forme a la presente 
Convene ion hast a que hayan transeurrido tres meses desde la publicae ion de la so ll
Ci lud por la Oficina Internacional. 

4 . Si una decla raci6n de falIecimiento que hubiere adquirido autoridad de 
cos a juzgada fuere uherio rmente sometida a revision en el pais en e l cual hubiese 
sido expedida con arreg lo a 10 dispuesto en la prcsente Convencion, la so licit ud de 
rev ision y la decision que reca iga, estaran sujetas a [as disposiciones de los parra fos 
1 y 2 de eSle artic ulo. Esas d ispos iciones se aplicaran tambien a las declarac iones 
certificadas con arreglo a 10 dispuesto en el art iculo 6. 

Articulo II 
Comisiones roga forias 

l. Los Estados Contratantes eSlara n obl igados a ejecutar la s com isiones ro
galorias re lativas a los procedimientos entab lados en virt ud de la Convene ion, con 
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arregla a su legis lac ion y su practica internas y a las disposiciones de los acuerdos 
internacionales ya concluidos 0 que se concluyeren en el futuro. 

2. La Iransmis i6n de las co misiones rogatorias debera hacerse segtio el pro· 
cedimiento habitual. No obstante. los ESlados Contratanles podnin tambien tTaosmi
tir tales comisiones rogatorias por intermedio de la Oficina Internacional. 

Articulo 12 
Exenci6n de costas y asistencia juridica gratuita 

Se concedera a los eXlra njeros que in icien actuaciones en virtud de 13 presente 
Convenci6n exenc ion de tada c la se de costa s y gas los judiciales y asistencia juridica 
graluil3 en lodos [as casos en que, con arregla a 13 legis lac ion naciona l se co nceda 
tal exe ncion 0 asistencia, en actuaciones de la misma naturaleza, a los nacionales del 
pais ell que se tramite el procedimiento . Los solicilanles indigc nlcs eSlaran exenlOS 
de toda exigencia de cauc ion de arraigo par casias que se imponga unicamente a los 
extranjeros. 

Artic ulo J3 
Adbesiones 

I . La prese ntc Convencion quedara abiena a la adhesion de todos los 
Miembros de las Naciones Unidas y de los Estados no miembros que sean Partes en 
el Estatuto de la Corte Internacional de Just ieia, asi como a la de cualquie r Estado 
no miembro al eual haya dirigido una invitacion a eSle efecto al Consejo Economico 
y Socia l a so li eitud del Estado intcresado. 

2. La adhesion se efectuani med ia nte e[ deposito de un instrumento ell for -
ma , en la Seeretaria General de las Naeiones Unidas. 

3. A los efeelos de la presente Convene ion se entendera que la pa labra 
"Estado" incluye a los territorios de euyas relaciones internaciona les sean 
responsable s eada uno de los Estados Con lra tantes , a mcnos quc e l Estado 
interesado haya eSlipulado. al adheri rse a la Conveneio n, que esta no se aplieara a 
algunos de sus territorios . Todo ESlado que fo rmule ta l estipulacioll, podni en 
cua lquier momento ulterior extender, mediante notificaeion dirigida al Secreta rio 
Ge neral de las Naeiones Unidas. la ap licacion de ta presente Conve ne ion a uno 0 a 
todos los te rritorios asi excluidos. 

Articu lo 14 
Entrada en vigor 

1. La presente Convene ion entrara en vigor el trigesimo dia dcspucs de la 
feeha en que se hubiere deposi tado el segundo instrumenlo de adhes ion , con arreg lo 
a 10 d ispuesto en el articulo 13. 

2. Para cada uno de los Estadas que se adhieran a la Convencion despues del 
depos ito del segundo instmmento de adhesion, la Convencion entrani en vigor el tri
gesimo dia despues de la feeha del deposito del inslrumento de adhes ion respectivo. 
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Arti culo 15 
Aprobacion de 1a Asa mblea Ge neral 

El es tab lecimiento de la Oficina Internacional prevista en el articulo 8, requen> 
ra la aprobacion de [a Asamblea General de las Naciones Unidas. 

Articulo 16 
Notificaciones de l Secrelario General 

El Secretario General comunicara a todos los Estados Miernhros de las Nuclo
nes Unidas y a los Estados no miembros mencionados en el articulo \3 ; 

a) Las adhesiones recibidas en vir/ud del articulo 13: 

b) C uale squie ra eSlipuiaciones y notificaciones hechas con arreg[o a 10 dl s 
puesto en el parraro 3 del articulo 13: 

c) La fecha en la cua! la Convenci6n haya ent rad o en vigor con arreglo a 10 
dispueslo en el parrafo I de ! articulo 14: 

d) Las reservas hechas con arregla a 10 dispueslo en el articulo 19, 

e) Las notificaciones hechas al Secretario General con arreglo a 10 Jispul!sto 
en el parrafo 2 del articulo 1: 

f) Las designaciones de tribunales notificadas al Secreta rio Gener:1l co n 
arre glo a 10 dispuesto en el parrafo 3 del articulo 2; 

g) Los acuerdos previstos en el parraro 2 del articulo 5. 

Articulo 17 
Duracion 

I. La presente Convenc ion sed. valida par un periodo de . cinco anos a partir 
de la fec ha de su en trada en vigor can arreglo a 10 dispuesw en el parrafo I del 
articulo 14 . 

2. Sin embargo, los procedimientos inici ados, pero no conc luidos . antes de 
la expiracion de la presente Convencion, podran se r con tinuados con arreglo a la s 
normas en virtud de la s cuales fueron in ic iad os hasta que recaiga una decision final. 
y los efec tos de tales de cisiones ser<in los mismos que si elias hubieran recaido :lnles 
de la ex pira cio n de la presente Convenc ion. 

Articulo J 8 
50 luci oll de conlroversias 

Si surg iere entre los Estados Co ntratan tes una con troversia respecto a la inter
pretacion 0 ap licaci6n de la presente Co nvencion, y si ta l controve rsia no pudiere 
ser resu elta por otros medios, sera so met ida a la Corte Internacional de Justicla. La 
controversia sera planteada ante la Co rte mediante notificaci6n de un acue rdo espe
cial, 0 mediante soticilud unilateral de una de la s paries en la cont roversia . 
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Articulo 19 
Reser vas 

Cua lquier Estado podra condicionar su adhesion a la prescnte Convene ion a 
cierlas reserva s, que s610 podran forrnularse en e1 momento de la adhesion. 

Si un Estade Contralanle no acepla las reservas a las cual es hubiere condicio
"ado su adhe sion otTO Eslado, e l primero de diches ESlados pod ra, siempre que 
10 ha ga dcntro de los 90 dias ronlades a panir de lot feeha en que e1 Sec retario Gene
ral Ie hubiere comunicado las reservas. nolificar al Secreta rio Ge neral que considcra 
que tal adhesion no ha enlrado en vigor entre e1 ESlado que haee In reserva y el Es
lado que no la acepla. En Cslc caso se cons idcrara qu e 1:1 Co nvencion no rigc enlre 
e 5 0 S dos Eslades. 

Ar tic ulo 20 
Deposito de 13 Co n"cncio n e id iom3s 

La prese nte Convencion , cuyos tex tos chino, espai'ioJ, frances, ingles y ru so se
ran igualmente autenticos, quedara deposi ta da en poder del Secreta rio Ge neral de las 
Naciones Unidas, quien transmitini copias ce rtifieada s de la misma a lodos los Esla
dos Miembros de las Nac iones Unidas, a los Estados no miembros que se an Partes 
en el Estatuto de la Corte Internaciona l de Just icia y a cuaJesquiera otros Estados no 
miembros a los cuales el Consejo Economico y Socia l hub iere dirigido una invi ta
cion en aplicacion del articulo 13. 
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